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FUPEE

BETORE THE NATIONAL GREEN TRIB

EASTERN ZONE BENCH, KOLKATA

Orisinal AnolicationNo.62l2025tEZ

In the matter of:

Satish Kumar Biswal
......... Applicant

VERSUS

IWs KL Resources Pvt. Ltd.
Through its Managing Director & Ors.

........ Respondents

COT]NTER AFFIDAYIT FILED ON BEHALF ox'

THE RESPONDENT NO.8.

I, Sri Bhabesh Majhi, aged about 33 years, S/o- Late Laxman

Majhi, at present working as Tahasildar-in-Charge, Dharmasala

Tahasil, At/Po- Dharmasala, Dist.- Jajpur, Odisha, do hereby

solemnly affirm and state as follows: -

1. That, I am working as above. I have been duly authorized to

swear this affrdavit on behalf of the Respondent No.8.

2. That, I have gone through the contents of the Original

Application as well as the Annexures appended thereto and

understood the contents thereof. I am otherwise well acquainted

with the facts of the case to swear this Affidavit in my official

capacrty.
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3. That, the Applicant has filed the aforenoted Original
Application before this Hon'ble Tribunal alleging that on the

request of the Respondent No.4 i.e. Dharmasala Mahavidyalaya,

Dharmasala, Jajpur, the Respondent No.l i.e. IWs K. L Resources

Pvt. Ltd. Has dumped solid waste generated from its chrome_

concentrated plant within the premises of the Respondent No.4.

4. That, the contents of the paragraph Nos.l to 5 of the Original
Application are matters of record and the same needs no reply.

5. That, the averment made in paragraph No.6 of the Original
Application with regard to the abandoned laterite quarry, the

following facts are respectfully submitted for the kind consideration

of this Hon'ble Tribunal:-

a) The abandoned laterite quarry on which dumping was carried

out is situated on Plot No. 31 under Khata No.779, classified

as Gharabari, having a total area of Ac. 4.02, located in
Mouza - Jamubania, within the premises of Dharmasala

Mahavidyalaya, under Dharmasala Tahasil in Jajpur district.

b) As per the direction of the Collector & District Magistrate,

Jajpur to file counter affidavit in the present case at hand, a

field-level inquiry was conducted by this Deponent regarding

the aforesaid abandoned quarry in question and the findings

of the inquiry are as follows:-

i. There exists a resolution passed by the concemed local

goveming body for allowing the dumping of material in

the said abandoned quarry.
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During the inquiry, the principal of Dharmasala

Mahavidyalaya deposed that the former principal had

communicated with the panchayat Samiti, Dharmasala,

Zilla Parishad, and other people Representatives of the

Institution (PRI) members for reclamation of the said

abandoned quarry. The purpose was to level the land for
future plantation, beautification, and development by the

institution, as the college building lies adjacent to this

deep and uneven quarry.

The Principal of Dharmasala Mahavidyalaya

subsequently issued a letter to the panchayat Samiti,

Dharmasala, seeking consent for back-filling the said

quarry, vide Letter No . 16512/23 dated 06.12.2023.

However, such consent is not in accordance with the

prescribed norms and guidelines. The No Objection

Certificate (NOC) issued by Zilla parishad Zone No.13

lacks statutory validity and accountability.

Furthermore, the supplier (KL Resources) i.e.

Respondent No.l before filling up of the said quarry
should obtain prior approval from the competent

authority, i.e., the Director of Mines, Government of
Odisha, and obtain Environmental Clearance from
the State Environment Impact Assessment Authority
(SEIAA), Odisha, as per law.

Additionally, it has come to the knowledge of the Office
of the Tahasildar, Dharmasala that the Director, KL
Resources h/t. Ltd. (Respondent No.l), has submitted a
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request letter to the Regional Officer, State Pollution

Control Board (SPCB), Odisha, seeking permission for

the filling of the said abandoned quarry.

Copy of the Enquiry Report dated 05.07.2025 of the

Tahasildar, Dharmasala along with relevant documents are annexed

herewith as Annexure-A/8 Series.

6. That, the averments made in Paragraph Nos.7 to 26 of the

writ petition do not pertain to this deponent'sjurisdiction or office,

hence, tlis Deponent has no comments to offer.

7. That, in view of the aforesaid facts and circumstances, the

prayers made in the Original Applications are devoid of merit and

the same is liable to be disposed of as per law.

8. That, the Deponent further craves leave of this Hon'ble

Tribunal to make further submissions and to file fuither Affidavit /
Counter, if the same is deemed necessary for an eflective

adjudication.

9. That, the facts stated above are based on the official

,. ri documents / records which are true to the best of my knowledge &
I

belief.

Identified by:

Bha,be,lh H'jh
7l+br>S (

DepoheritAdvocate

The above nameo Deponent -=,':.'t'.
/s\ueulraPrasol

Adv.rc.:le
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I, Sri Bhabesh Mqihi, aged about 33 years, S/o- Late Laxman

lv{ajhi, at present working as Tahasildar-in-Charge, Dhannasala

Tahasil, AtlPo- Dharmasala, Dist.- Jajpur, Odish4 do hereby

solemnly affirrn and verify the contents of paragraph nos.Ol to 06

of the present affidavit are tme to my knowledge and paragraph

Nos.07 to 09 are my humble submissions before tlis Hon,ble

Tribunal and that I have not sup,prossed any material facts.

I sign this Verifieation at Cuttack on O7e day of July, 2025.

Place: CUTTACK

Dat&207.A72O25

Bhates h Uo.tt-,i.flH+\ --
YERINCAI\IT

Tahasildar
Dharrnasala
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OTTICE OF THE TAHASILDAR, DHARMASALA
T el:,'467 2$273O36 Web:- tdrdharmasala.in Enrailrtd:dharmasala@gmail,com

Letter No.qo6rr Date. a,i . 6't . e

To,

The Collector & DM,Jajpur

Sub:- Submission of rnqurry report perlairing to O.A No.6U202 ln.Z filed by Satish Kumar

Bislral-Vrs'Kl Resourres through its M*naging Direetor & (}rs.

Rel- Your Good OSce authorization latter No.6l56 dtd.25.04.2025

Ma'am,

ln inviting a kind reference to letter on the subject citcd above' In obediare to your

authorization vide above rcfened lettet and prior to filing this counter affidavit' I

cradncted a field-Ievel inquiry regarding the quarry in questiol an dtd'04 '07 '2025 md thg

findings are follours:-

IheabandonedlateritequarryonwhichdumpingwascarriedoutissituatedonPlor

No.3lunderKhataNo.TTg,classifiedasGharabari,havingatotalareaofAc'4'02'

locald in Mouza - Jaaubani4 within the premises of Dharrnasala Mahavidyalay4 rxdor

Dharmassla Tahasil .

d

There exists a resolution passed by the concerned goveming body of

Dharmasala,Mahavidyalaya for altowing the dumping of material in &e said abandond

qnarry. The said resolution is enclosed and marked as Annexure-I'

Dr.ring&einguiry,thePrincipalofDharrnasalaMahavidyalayadeposedthatthefumer

pdeipat had commuaicatetl with the Parchayat Samiti, Dharmasala" zilla Parishsd" atrd

orher pRI members for rectamation of the said abandoned quany. The pulpose \vBs to

levet the lad for future plantation, beautification, and development by the institution" as

tbe college building lies adjaccnt to this deep and uneven quarry'

TlrePrincipalofDharmasalaMahavidyalayasubsequentlyissue<Ialeterto&e

Ya*|ayatsamiti,Dharmasala,seckingc0nsentfotbacktillingthequurrl.'videLetter

No. l65l2D3 dar;d A6'n'2023' which is annexed as lnncrure'lL

ffik'l

1
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oFrIcE Or THE TAHASILDAR',.PF-IRM *^t^
Tel"-ez?5:?zu& w"U- ta'aililit"ru'itt Email-tdrdharcrasala@gmailcorn

with
lines

Howevet such consent is not ln

TheNo Objection Certificate (NOC) issued by Zilla Parishad Zone No'13 lacks sta&ory

validity and accountability'(Annexed as anncxureJll) '

Furthermore, &e supptie(Kl Resources) intending to fill the quarrY must s€€k pnof

ap,prOval from the competent authority' i'e" the Direotor of Mines, Govemment of

Odisha. and obtsin Envimnmental Clearancp tom the Stat€ Envirotment Impact

a

bed norms and \err.T

ours fai&fullY

Tatl&slld*r
Dharnrssala

Assessment Authotity (SEIAA), Odisba' 6s per law'

A&itionally, t has come to the knowledge of this office thgt the Director' KL Resources

hrl Ltd., has submitted a r€quest letter to the Regional Officer' State Pollution Control

Boad ($PCB), Odisha" seeking permission for the filting ofthe said abaadond quarry

uihich is annexed as AnnexulelV'

This is submitted for favour of your information and necessary actiol'

Tahasildar

MemoNo. a-c99 tDate' a€' 64' 2695 Otlarlnagala

Copy submitted to ADM(Rev) for favour of kind infomration and necossary action'
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Enrkoomeot-Prote€tion Act 1986.
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.rt Sundnrii, Neulpur, Dharmas lt, Olst:.lajpur, pdilha,

,lri YourLell\1rNo.1113/lND-61 Dtd.20.03.2024.
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For rightful disposal of these solid wastes, these tailings and slimes were aGlyred in the

a5lli Laboratory oi Institute of Minerals and Material Technology (IMMT), Bhqbaneswar and state
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.cnstitu€nt5 in the tailingr'ad
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